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J 1, The National Savings Commission 12,
. Seminary Hills, Nagpur - 440 006,

i 2. The Regional Director, National Savings
Govt.of India, Kendriya Sadan,
Sultan Bazar, Hyderabad-195.,

copy to Mr,v.venkateswar Rao, Advocate, CAT Hyd.
copy tO MI.N.R.Devraj, Sr.CGSC.CAT.Hyd.

copy to Library CAT.Hyd,. : ‘
spare copy.



OA.1490/91

‘ Judgere nt i
( As per Hon, Mr, Justice V. Neeladri Ran$ V.C. )

Heard Sri v, Uenkgtesﬁafa Rao, learn%d counsel
for the éppliéant‘and‘Sri N.R. Devaraj, ﬁeérﬁed counsel
for the respandenfs. . | [ .
2. This 0A was filed praying for quashﬁng the orders
No.18/99-18211/8FR/6-2/94, dated 27-10-1994 issuad by
the R-3 and the orders ND.34135-141/Est/ﬁkFH/DRDS/94, "
dated 30-10-1994 by declaring them as illegal, arbitrary,
malafide and unconstitutional and by furéher holding
that the applicant is entitled to be ret?ined at Nellore
till he completes the tenure period of Féur years, }
3. Letter dated 14-6-1995 was filed by the learned
counsel for the applicant to the effect ihat this (A may

be listed as the applicant instructed hip to withdraw

thia M and arcnrdinalvy it is listed today. Even today
it was stated for the applicant that his}learned counsel

was instructed to withdraw this 0A. }
4, Reply statement dated 7-3-95 was filled, This DA

. i : * "
was considered number of times in regard to interim b

1 i

relief Prayedf%Jf } E

5. In view of the submission that thie QA is not

______ 2t A l,-H omioanm Ma rnats nA is ardered
accardingly.,/ }
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(R. Rangara jan) - (V. ﬁeelqﬁbf‘gag) - —
Member (Admn.) Vice Chairman
Dated : June 21, 95 } l ‘
Dictated in Open Lourt : L
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‘THE HON'BIE MR.JUSTICE V.NEZLADRI RAO
VICE CHAIRMAN o

AND /

THE HON'BLE MR,R. RA‘\'!GARAJAN:(M(ADMN)

by e
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Admiticed and Interim ditgctions
issued.

H

Allowed.

Disposed of with directions.

Dismissed. ' .;ﬁ?ﬁaA

Dismissefd as withdrawn_

Dismiss¢d for default

Ni.order as*to costs.





